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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 439/2023

In the matter of:
Sh. Birender Sangwan ...Applicant
Versus

Public Works Department, Delhi &Ors...Respondents

STATUS REPORT ON BEHALF OF DELHI POLLUTION CONTROL
COMMITTEE WITH RESPECT TO ORDER DATED 28.11.2023.

IT IS MOST RESPECTFULLY SHOWETH:

1. That, this matter was taken up by this Hon'ble Tribunal on
05.07.2023 and was pleased to constitute Joint Committee comprising
of DPCC and District Magistrate (North West) to verify the factual
position and take appropriate remedial action against the construction

work which are being carried out by:

(a) Forensic Science Laboratory,

(b) Metro line from Pritampura Metro Station to HaiderpurBadli Metro
Station,

(c) Tecnia Institute of Advance Studies, and

(d) Gitarattan International Business School.
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2. That in compliance of the order dated 05.07.2023 which was later
on reiterated vide order dated 01.09.2023, DPCC led joint committee
filed the status report through email on 13.11.2023 which is also

available on the records of this Hon ble Tribunal.

3. That on the issue of non filling of report, on or before 24.08.2023 and
by their inaction allowed environmental damage to continue for longer
periods without any assessment of the magnitude thereof. It is duly
submitted that answering respondent DPCC couldn’t file the report
inadvertently in compliance of the order dated 05.07.2023 because of
the reason that same couldn’t come in the knowledge of concern officer.
As, upon self scrutinizing and reassessing the non compliance of DPCC,
inadvertently mistake took place. DPCC sincerely apologize for not
responding this Hon'ble Tribunal’s order dated 05.07.2023 in time
bound manner. It is specifically submitted that that there is no

intentional delay or favoritisms on the part of DPCC or its employee.

4,  That seeing the seriousness of the matter, upon knowing the order
by DPCC on 13.09.2023, DPCC filed the report dated 13.11.2023.
Accordingly, Hon’ble Tribunal while hearing dated 28.11.2023
considered the said report dated 13.11.2023 filed by DPCC.

5. That, in compliance of the order dated 28.11.2023 passed by this
Hon'ble Tribunal, joint inspection of the site was carried out on
20.12.2023 by the nominated members of Joint Committee along with
the officials of concerned agencies. Copy of the joint inspection report

dated 20.12.2023 alongwith Geo-tagged & time-stamped photographs
are enclosed herewith as ANNEXURE-1(Colly). Following are the

observations:
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G)

S. | Name and Address | Name and | Observations
No.| of the site contact details
of the person
present at the
site
1. | Forensic Science | * Sh. Prateek | ® The building was
Laboratory, Tewatia completed and under
MadhubanChowk, (Contractor) hand over stage for
BhagwanMahaveer 7042116477 utilisation by
Marg, Sector-14, | Mrs Forensic Science
Rohini, Near Rohini | Aishwarya (AE | Laboratory.
Court, Delhi- | Civil) PWD |® The PWD officials
110085. 9650646564 informed to the joint

inspection team that:
Date of start of
Project:
03.01.2020
Date of
completion of
project:
27.10.2023,
(Annexure-2)
¢ The Contractor (M/s
Tewatia
Constructions -who
executed the project)
informed that they
have followed the
dust control
measures during the
construction  phase
andalso provided
some photographs of
the site (during the
phase, when the site
was under
construction) to the
joint inspection team
(Annexure-3).
e The inspection

AUl
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report was signed by
PWD Officials.

Construction of
metro line from
Pitampura Metro
Station to
HaiderpurBadli

Meltro Station

(Contractor:  KEC
International Pvt.
Ltd. )

o Sh. Lokesh
Swami (EE)
(DMRC) '
8826009399

. Sh.
VikashSinghal
(Sr. DGM/Env)
(DMRC)
9958786027

° Sh.  Sunil
Sharma (KEC)
Project Manager

The  stretch i.e.
Haiderpur Badli Mor
and Pitampura is
approx. 3.6 km.
During  inspection,
one static and one
truck mounted
(Mobile) anti smog
gun was in
operation.
Additionally, manual
sprinkling of water
was being done on
site.

DMRC is having
permission to
fell/transplant trees
in their right of way
(ROW) from present
location, which is
part of the project
i.e. Janakpuri West
to Derawal Nagar,
from Deputy
Conservator Forest
(North-Division).
(Annexure-4)
Construction
material found
covered at the site
during inspection.
No traffic congestion
observed near the
site during
inspection.

e Total length of the

DDA park under
consideration;
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Boundary
wall=180m

Damaged
length=136.1m
DDA wall damaged

due to
DMRCconstruction
work=105.5m

DDA wall
broken/damaged due
to alternate approach
road to Forensic
Science Lab for the
purpose to create

emergency exit
=30.6m
DMRC officials

informed that the
DDA wall damaged
due to Metro
Construction — work
will be restored by
DMRC after the
completion of Metro
Construction work at
the site.

The inspection
report was signed by
DMRC Officials.

Technia Institute of
Advance Studies,

3 PSP, Institutional
Area,
MadhubanChowk,
BhagwanMahaveer
Marg, Sector-14,
Rohini, Delhi-
110085

o Dr  Ajay
Kumar Rathore
(Director)

Technia Institute

. Sl
GhanshyamMee
na (AE) MCD
9650798653

The  building s
being  used  for
institutional purpose
by Tecnia Institute
of Advanced Studies
which is a private
college affiliated
with Guru Gobind
Singh  Indraprastha
University.
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. Sh.
Paramjeet (JE)
MCD
9560106623

® During inspection,
Dr Ajay Kumar
Rathore provided a
document issued by

North Delhi
Municipal
Corporation  dated

30.05.2019. In the
document it  is
mentioned that:
“...the said property
was constructed in
phase manner i.e.
during 2002 to May
2007 and during
2015-17....7.
(Annexure- 5)

* Dr Ajay Kumar
Rathorespecifically
informed that no
construction was
made in the premises
after Covid-19.

® The inspection
report was signed by
Dr Ajay Kumar
Rathore.

Gitarattan
International
Business School,
MadhubanChowk,
Outer ring road,
Block-D, Sector-14,
Rohini, Delhi-
110085

o Dr.VikasN
ath (Director)
9310382077

. Sh,
Muninder  (Site
Engineer of the
Contractor)

. Sh.
GhanshyamMeen
a (AE) MCD
9650798653

¢ The building is
being used for
institutional purpose
by Gitarattan
International
Business
Schoolwhich is a
private college
affiliated with Guru
Gobind Singh
Indraprastha
University.
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e The institution was

o Sh. established in the
Paramjeet (JE) | year 2004.

MCD ¢ During  inspection
9560106623 erection/ alteration

of existing building
structure was in-
progress.

¢ Construction  work
started after getting
permission/sanction
building plan from
MCD as informed
by Prof. VikasNath
(sanctioned by MCD
on 22.05.2022 and
valid till
23.06.2027).

¢ As informed by Prof.
VikasNath, 75%
construction work is
remaining.

® During inspection,
water sprinkling was
carried out at the
site, breaking wall
was provided, and
construction material
found covered.

* The inspection
report was signed by
Dr Vikas Nath and
Sh. Muninder.

5. | DDA Park on back | e Sh. * No illegal parking
side of Abhijeet was observed during
Forensic Science | (Assistant inspection.
Laboratory Director) DDA | ® Plantation and

Horticulture grassing work was
8295341032 going on in the Park.

° Sh. e Manual sprinkling of
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Kulpriya (AE)
Civil DDA
Sh. Vikas
(Forest
Department-
GNCTD)

7497805956

water inside the Park
was observed.
Footpath/Pedestrian
of DDA Park found
damaged. Length of
damaged
pedestrian=8.5m
DDA  Park wall
broken/damaged due
to construction of

alternate  approach
road to Forensic
Science Lab  for
emergency exit

purpose=30.6m

During inspection of
the entire DDA park,
there is no evidence
of cutting of trees/
cutting of branches
of trees. However as
informed by the
officials of Forest
Department and
DDA  Horticulture
only trimming of
branches of trees for
regular maintenance

of park is being
done.

The inspection
report was signed by

DDA Officials.

That regarding earlier filed report, it is submitted that Joint Committee

inspected the site on 18.10.2023 and submitted its report on 13.11.2023, after

due approval on file.
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7 That, on the issue of imposition of cost on DPCC or its employee, it is
most respectfully submitted that the delay in filling the report is unintentional, in
view of the circumstances as stated herein above. The order passed by this Hon ble
Tribunal dated 05.07.2023 could not be complied due to inadvertent mistake.
Subsequent order dated 01.09.2023 could only be received on 13.09.2023, upon
which urgent necessary action was taken and report was filed. However, in future,

such kind of delay shall surely be avoided with utmost due care.

8. It is therefore requested to this Hon’ble Tribunal that the present action
taken report may kindly be taken on record.
ARENTER y ey Signed by K S
Jayachandran

Date: 15-01-2024 14:24:47
Reason: Approved

(Dr.K S Jayachandran)
Member Secretary

Delhi
Dated ﬁ January, 2024
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Joint Inspection Report in NGT matter O.A No 439/2023

As per the Hon’ble NGT order dated 28.11.2023 in O.A No 439/2023 in the matter of
“Birender Sangwan Vs. Public Works Department, Delhi & Ors”.

On 15.12.2023 letter to the concerned agencies as well as to the project proponents was
issued to join the inspection on 20.12.2023 (Annexure- I). On 20.12.2023 re-inspection
of the sites was carried out by the nominated members of Joint Committee along with
the officials of concerned agencies and following are the observations:

S.No. | Name and Address of | Name and contact Observations
the site details of the person
present at the site
1 Forensic Science | Sh. Prateek Tewatia | Inspection Report is placed at Annexure-A.
Laboratory, (Contractor) Date of start of Project: 03.01.2020
Madhuban Chowk, | 7042116477 Date of completion of project: 27.10.2023
Bhagwan Mahaveer | Mrs Aishwarya (AE | (Annexure- 4A).
Marg, Sector-14, | Civil) PWD | Monthly progress report for the quarter ending
Rohini, Near Rohini | 9650646564 September 2023 of Forensic Science Lab
Court, Delhi-110085 mentioning that 99% of the work was
completed by then and only external
development, cleaning etc were in progress.
(Annexure- 5A) :
As informed by the project proponent
(contractor) present during inspection, they
were following the dust control measures and
some photographs of the site when the site was
under construction were submitted by the
contractor during inspection (Annexure- 3A).
2 Construction of metro | Sh. Lokesh Swami | Inspection Report is placed at Annexure-B.

line from Pitampura
Metro Station  to
Haiderpur Badli Metro
Station (Contractor:
KEC International Pvt.)

\-
,f*ﬁj
[
By »
.

(EE) (DMRC)
8826009399

Sh. Vikash Singhal
(Sr. DGM/Env)
(DMRC) 9958786027
Sh.  Sunil Sharma
(KEC) Project
Manager

.

DMRC  possess the  permission to
fell/transplant trees in their right of way
(ROW) from Janakpuri West to Mukarba
Chowk (Annexure-8B). The area i.c.
Haiderpur Badli Mor and Pitampura falls
under the aforementioned alignment/stretch as
informed by DMRC officials.

Construction material found covered at the site
during inspection (Annexure- 4B)

No traffic congestion observed at/near the site
during inspection (Annexure- 3B)

One stationary and one mobile (truck
mounted) Anti smog gun found installed and
operational at the site during inspection.
(Annexure- 1B)

Total length of the DDA park boundary
wall=180m

Damaged length=136.1m
DDA wall damaged
construction work=105.5m
DDA wall broken/damaged due to alternate
approach road to Forensic Science Lab for
emergency exit purpose=30.6m

DMRC officials present during inspection
informed that the DDA wall damaged
(Annexure-6B) due to Metro Construction
work will be restored by DMRC after the
completion of Metro Construction work at the
said site.

due to DMRC
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Technia Institute of | Dr  Ajay  Kumar | Inspection Report is placed at Annexure-C.
Advance Studies, 3 | Rathore (Director) | During inspection, Dr Ajay Kumar Rathore of

PSP, Institutional Area,

Technia Institute

Technia Institute submitted a document

®

Madhuban Chowk, | Sh. Ghanshyam Meena | (document by North Delhi Municipal
Bhagwan Mahaveer | (AE) MCD | Corporation) mentioning that:
Marg, Sector-14, | 9650798653 “the said property was constructed in phase
Rohini, Delhi-110085 Sh. Paramjeet (JE) | manner i.e. during 2002 to May 2007 and
MCD 9560106623 during 2015-17 additions were made on all
floors”. (Annexure- 1C)
During inspection Dr Ajay also informed the
Joint team that no construction was made in
the premises of Technia Institute after Covid-
19.
Gitarattan International | Dr. Vikas Nath | Inspection Report is placed at Annexure-D.
Business School, | (Director) During inspection erection/ alteration of
Madhuban Chowk, | 9310382077 existing building structure was in-progress.
Outer ring road, Block- | Sh. Muninder | Construction work started after getting
D, Sector-14, Rohini, | (Contractor/Site permission/sanction building plan from MCD
Delhi-110085 Engineer) (Annexure-3D) as informed by Prof. Vikas
Sh. Ghanshyam Meena | Nath (sanctioned by MCD on 22.05.2022 and
(AE) MCD | valid till 23.05.2027).
9650798653 As informed by Prof. Vikas Nath, 75%
Sh. Paramjeet (JE) | construction work is remaining.
MCD 9560106623 During inspection, water sprinkling was

carried out at the site, breaking wall was
provided, and construction material found
covered (Annexure- 1D).

DDA Park on back side
of
Forensic
Laboratory

Science

Sh. Abhijeet (Assistant

Inspection Report is placed at Annexure-E.

No illegal parking was observed during
inspection.

Plantation and grassing work was observed
(Annexure- 6E)

Manual sprinkling of water was observed at
the site. (Annexure- 4E)

Footpath/Pedestrian of DDA Park found
damaged (Annexure-7E). Length of damaged
pedestrian=8.5m

DDA wall broken/damaged due to alternate
approach road to Forensic Science Lab for
emergency exit purpose=30.6m (Annexure-
2E)

Approach road to the Forensic science lab for
emergency exit purpose was formed in
compliance of the directions of Hon’ble Lt.
Governor (Annexure- 1E)

During inspection of the entire DDA park,
there is no evidence of cutting of trees/ cutting

| of branches of trees. However as informed by

the officials of Forest Department and DDA
Horticulture only trimming of branches of
trees for regular maintenance of park is being
done.

Inspection was carried out by:

Sh. Deepanshu Puri JEE. DPCC

Director) DDA
Horticulture
8295341032
Sh.  Kulpriva (AE)
Civil DDA
Sh.  Vikas (Forest
Department)
7497805956

st

Sh. Prem Chand, Executive Magistrate, Saraswati Vihar
on behalf of DM (North West)
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B e TE NATIAINAL GAFLLAL TERMILING WE s

PUBLIC WORKS DEPARTMENT 3
o~ ASSISTANT ENGINEER (CIviL)
HEALTH PROJECT SUB DIVISION-4 (NORTH)

BUBLI WS L BB, B3I ot

<fo 18T YR ARTHN ARTTT, . DR, BABA SAHEB AMBEDKAR HOSPITAL

Yaer—g, Ve, Reef—9300xy SECTOR-6, ROHINI DELHI-110085

Emall:aepwdhpdn.4@gmall.com Email:aepwdhpdn4@gmail.com
No: 234yt sty fear wf - 4/ & F 1 202223 199 ' e 2011212023

/ Delhi Pollution control committee, NepuyYe -

Department of Environment, (Govt, Of NCT of delhi), o

5" Floor, ISBT Building,
Kashmere Gate,
Delhi - 6.

fa¥g: Compliance of Hon’ble NGT order dated 28.11.2023 titled as “birender sangwan vs
Pwd & Ors” in O.A. No. 439/2023.
Ref: F.No: DPCC/CMC IIUNGT/O.A.No.439/2023/1968-80 dated 15.12.2023.

HEIey,

With reference to the above reference letter,the inspection carried out by the joint team
representative of DPCC and DM ( North West) on 20.12.2023, the relevant document regading
Date of completetion were requested during the inspection .

As per our records, the completion of the “Upgradation and construction of an additional

buildine in premises of Forensic Science Laboratory , Rohini” is 27.10.2023.

T0TROSTATS 4 (30)
EIARACRSILIAGEARC RS R R
Haex—t, Afeoh faeh

Copy to:

1. The Executive Engineer , Health Project Division (N) Dr. BSA Hospital, Sector-6, Rohini, Delhi for
kind information & further necessary action please. /

weE® AT
wWIOTROSIHYST—4 (S0)
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W\ﬂ Tl o Ryl W@
GOVT OF NATIONAL CAPITAL TERRITORY OF DELHI
e Rrufor

BUEH& WML«A DEPARTMENT

T A e-mall: sdpwidelhitealthnonth@ymail.com =

wrfures st EXECUTIVE ENGINEER
¥Ry GRAGH HUeT (ST) HEALTH PROJECT DIVISION (NORTH),
AofoRlo, Rreeht wewm, PWD, GOVT. of NCT DELHI,
$lo Rlowoto srerre dRw, DR. B.S.A. HOSPITAL COMPLEX,
Weev-e, Aol wd Reeh-110085 SECTOR-6, ROHINY, NEW DELHI ~ 110085

BN 011- 27933270 Phone: 011- 27933270

T WAL 12(5)RaToqﬁoqo(W)[aﬁgﬁoﬁof2023 /Yy 20 ferian: 6?@1041?23

o H,
3referT s (Rifdren)
ey uReuge—2
. B R (w;"rawrrﬁmaam

Sf 99, sRuaTer gieR,
dae—6, Ao, Rehi—110085

o Regarding submission of Monthly Progress Report (MPR) for the month of Sep, 2023
(Proforma I to X).

SR vy F T anvd st & swiad 73 & wad ¥ Sep, 2023 WE & RS
iR srea (1 % 10) 7% W emavas oA ¥ IR @ STl

Executive Engineer
Health Project Diviston (North)
Dr. BSA Hospital complex, See-6,
R ' Rohini Delhi-85 -~

.

WM(W ), WRed uRawH Auee (STR) e fmfor fwm € digag
\/Wqﬁw,ﬁﬁﬁl

ExCcutive Engineer

local disk F/Suaeviwd Letter English 20-21 330
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rogress of original works for the quarter ending Sep 2023

S. Narmve of work and location Extimated | Yondor Cost] % above |  AgreementNo | Name of agency | Date of start Tirne of Pysical Naa of Remarks
No. Cost Re. (In | and below . | Completion | Progress | Engineer-in-
Re. {in Croras) SOR Cherge
Crores)
1 2 : 3 [ 5 [ 7 ) 9 10 1 12
na.qa,.,a. Cenwre & Uity Block af Trauma Cente RCC frame structure & brick work
Sanjay  Gandhi Memorial - Hospital M/s PNSC DK. Shukla, {have been completed Intermal & External
, |Mangolpun. Delhi, including Water 1525 % o finishing work is in'
Supply., Sanitary Installations, Electrical] © 000 | ¥7122 | OVEEMPIDXNYPW | Infrastructure | 04-09-2019 | 18 Months | 86% EE, nishing ProgEss
s A ; : elow DR019-20 Pyt Ltd HPD(N) |Utility Block: RCC work is completed 100% and
Insmlianon. HVAC, Low side, Fire . finsighing work is in progress
Alarm and fire Figttmg System etc.

Block A - Main stucture work has been
completed. Floor tiles, wall tiles and gramte work
| is in progress.innternal plaster and External ready
k mix plaster is in progress. House keeping work at
_ | all floors are i progress. -Extemal finishishing
. granite, tile work, instalation of fire check door
L and itntemal finishing work is in progress

” mmasﬂaﬁ_g of new Hospital ar

|

Internal  plasterExtemal  Plaster AAC  block
; : M/s Ramacivil work,Brick work FlooringRamp | R'W casting
Sirzspur, New Delhil (on EPC mode) - i D.K. Shukla, p @ 5
2 {mcluding  all  civil, Elecwical| T45000 | t3saqp | '#38% | OVEEHPD(NY s 10082020 | 33Month | 75% B, (e CEEANl e i Yl Bl
Nechunical. Horiciifioe s instliad Below PWDR020-21 Construction HPD ( steps are in progress.
lseviess PVT.LTD L STP & UGT Cleaning of floor and Internal plaster
_ work and water proofing work is in progress
| ESS-Main structure work has been completed.
__” Internal and External finishing and water proofing
!
f

work of Terrace is in progress.

House keeping work at all floors are in progress.
External development-Road work, Storm water
drain,Sewerage, boundary wall, Fool over bridge

work are in progress.
| ecion- - omseucionof s oo | ovpmrromy | M| R e
3 |additipnal-multistorey:-building-in the| £44.08 | 73541 et PWD/2019-20 Co ion (Shifted) 15 months 99% EE, |E “den K 1¢tc are in
exiise P ROhiti Dl PYT.LTD HPD(N) _|progress:

e
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© GPS Map

Pitampura Metro Station, Outer Ring Road, Block AD,
Dakshini Pitampura, Pitampura, Delhi, 110085, India

Latitude Longitude
28.70616643° 77.13258806°

Local 11:16:48 AM Altitude 217 meters
GMT 05:46:48 AM Wednesday, 20.12.2023
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&) GPS Map Camera

B New Delhl Delhl ndin
Madhuban Chowk, Outer Ring Rd, Block D, Sector 14, Rohini, New Delhi, Delhi, 110085,
India
Lat 28.705276°
/4 Long 77131914°
' 20/12/23 11:59 AM GMT +05:30
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7/ 8 De
"4 Outer Ring Rd, Block ED, Dakshini Pitampura, Pitampura, Delhi, 110085, India
| Lat 28.70465°
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Chamber No. 132, Rohini Court Chamber Building, near
Madhuban Chowk, Block D, Sector 14, Rohini, Delhi, 110085,

India
Latitude Longitude
28.70600418° /7.13243843°
Local 11:18:35 AM Altitude 217 meters
GMT 05:48:35 AM Wednesday, 20.12.2023




i 'O GPS Map
:

rt Chamber Building, near
Madhuban Chowk, Block D, Sector 14, Rohini, Delhi, 110085,

India
Latitude Longitude
28.7/0614887/° 77.132478°
Local 10:52:08 AM Altitude 217 meters

GMT 05:22:08 AM Wednesday, 20.12.2023




ohini Court Chamber Building, near
Madhuban Chowk, Block D, Sector 14, Rohini, Delhi, 110085,

India
Latitude Longitude
28.70616299° 77.13246812°
Local 10:52:03 AM Altitude 217 meters

GMT 05:22:03 AM Wednesday, 20.12.2023
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FORM"E’ (See rule 6)
GOVT. OF NCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
MGICCC, BAKTHAWARPUR ROAD, BAKOLI, ALIPUR, DELHI-110036
Dated:- / 7/0 ?/2022\

F.66/WFD/COT/19-20/ L/ 2% -%2
Sub: - Permission to felling/transplantation trees.

With referénce to application for grant of permission to fell/transplantation trees, letter of the DMRC
No. DMRC/Land/15/4007/ dated 26.02.2022, conditions imposed in Stage I permission given by MoEF&CC
for “Construction of underground station at Krishna Park and Elevated corridor between Keshopur to
Mukarba Chowk for Janakpuri to RK Ashram Corridor of MRTS phase-IV” vide order dated 22.02.2022,
letter of DMRC letter No. &Y &1.AfRY1 sa-aga-qovant®/a$/4020/4290 dated 08.03.2022(compliances
on conditions mentioned in gazette notification issued under DPTA, 1994 dated 10/02/2021) and gazette
notification issued under DPTA, 1994 dated 10/02/2021, Sh. C.P. Singh, Chief Project Manager-2, DMRC
Ltd., Ist Floor, Haiderpur Badli Mor Metro Station, Shalimar Place, New Delhi-110088 is hereby informed
that permission is being granted to fell/transplant of 2940 no. of tree/s (as per details indicated below)
affected due to construction of of Line-8 Extension Metro Corridor from Janakpuri West to Mukarba Chowk
(Excluding 534 KM on Road No. 26 managed by PWD) and Mukarba Chowk to Deerawal Nagar
(Excluding proposal for portion of cut and cover at Derawal Nagar) of Phase-1V of Delhi MRTS under
DPTA, 1994 subject to the satisfaction of the terms and conditions hereinto specified:-

Details of trees

S Name of Project Nos. of |  Location/Serial No. Remarks

No. tree

1. | Construction of Line-8 | 1963 | 1963 Trees (Permitted | Permission is granted for
Extension Metro Corridor to be transplanted) transplantation of the trees at the
from Janakpuri West to sitt Nanak Wala Bagh, Near
Mukarba Chowk [ 977 977 Trees (Permitted | Haiderpur Badli More Metro

(Excluding 5.34 KM on o bé rsnioved) Station in 22463 SQM and 03

- 147

Road No. 26 managed by

PWD) and Mukarba
Chowk to Deerawal
Nagar (Excluding

proposal for portion of
cut and cover at Derawal
Nagar) of Phase-IVof
Delhi MRTS  under
DPTA, 19%.

Pockets of DDA Green belt on
outer Ring Road behind Kali
Mandir in 8905 SQM. with their
own funds.

Permission is granted for removal
of the trees (1963 + 977) with
condition to undertake
compensatory plantation in area
mentioned -below with following
species:-

Neem, Amaltash, Peepal, Pilkhan,
Gular, Bargad, DesiKikar, Arjun
etc.

The details of sites for compensatory plantation are as follows:-

SN chation of the Compensatory Plantation No. of tree saplings
I [ River Yamuna Flood Plains ITO Bridge to NH-24 20000
stretch in 90 ha. Area.
2. | Geeta Colony Bridge to Shativan Drain in 107 ha. area. 10000
Total 30000




b.
c.

d.

a.

b.
c.
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A sum of Rs. 16,75,80,000/- (Rupees Sixteen Crore Seventy Five Lakh Eighty Thousand Only i.e. Rs.
57000/- per tree) has been received towards security deposit vide D.D/Cheque.No-608043,
dated:17/03/2022 issued from ICICI Bank, Connaught Place, New Delhi, for creation and maintenance
of compensatory plantation for a period of Seven (7) years and the same shall be forfeited and utilized
for plantation by the Forest Department if terms and conditions are not followed by User Agency.

Tree Officer and Deputy%ator of Forest

North Forest Division

Terms & Conditions

1. The following conditions shall be fulfilled before starting felling/ transplantation of trees by
user agency:

a. Detailed plantation schedule shall have to be submitted by User Agency to concerned Tree Officer

in compliance with Section 12 of Delhi Preservation of Trees Act, 1994.

User Agency shall submit a detailed plan for site preparation and plantation.

Before the removal of trees from the site is commenced, all requisite statutory clearances shall
necessarily be obtained by the User Agency.

The User Agency shall ensure that there is no pending litigation or stay order passed by any court
of law/ other authority before undertaking felling/ transplantation of trees.

. Compliance of all conditions imposed in Stage I permission given by MoEF&CC for diversion of

forest land for “Construction of underground station at Krishna Park and Elevated corridor
between Keshopur to Mukarba Chowk for Janakpuri to RK Ashram Corridor of MRTS phase-IV”
under Forest (Conservation) Act, 1980 vide order dated 22.02.2022 is accepted by Competent
Authority and same is conveyed to DCF (North)

It should be ensured by the user agency that all the conditions mentioned in Forest clearance and
other clearances, if any obtained, shall be followed scrupulously.

3 Working permission for all forest area which is part of project area and has to be diverted under

Forest (Conservation) Act, 1980 is obtained by User Agency.

. Submission of compliance report of compensatory plantation of 4820 no. trees against the 03

proposals (permission granted on 20" June, 2018, 27 September, 2019 and 3™ October, 2019) by
DCF (West) is done and same is intimated to DCF(North).

All compensatory plantations of previous years have been successfully done and same has been
certified by concerned Tree Officer. If not so, the prescribed action by Tree Officer concerned

should be completed.

2. The following conditions shall be fulfilled during the felling of trees:

If any tree is found to have nest of birds it should not be felled/ transplanted till the same is
abandoned by the birds.

The User Agency shall ensure that the plan of this proposal shall not be changed.

Transplantation of trees shall be initiated immediately after conditions in sl no 1 is satisfied and
should be completed not later than six (06) months of such date, after which a completion report
has to be submitted to the Tree Officer. The spacing of the transplantation of trees shall not be less
than 4 meter (point to point) at transplantation site.

. All the conditions mentioned in Tree Transplantation Policy 2020 shall be followed scrupulously

by User Agency.

. The progress report of transplantation/ felling shall be submitted through inspection officer to

concerned Tree Officer along with complete details of trees.
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f Transplantation/ felling of trees and transportation of forest produce arising therefrom to the
public crematorium shall be completed within 90 days

g. The transplantation shall be carried out prior to felling of 977 nos. of trees permitted herein. The
977 trees shall be removed/ felled after successful transplantation of 1963 trees and submission of
compliance certificate to DCF (North).

h. The timber obtained from removal of trees shall be auctioned and proceeds shall be deposited as
revenue to the Government account by the User Agency.

i. The lops and tops.of the trees shall be sent/ supplied to the nearest crematorium free of cost and
the same should be reported to DCF (North) by User Agency.

j. Before shifting of timber, if any, from site of removal of trees, permission for transportation of the
said wood shall be obtained from the DCF (North) by User Agency.

k. It should be ensured by the user agency that all the conditions mentioned in environmental
clearance and other clearances, if any obtained, shall be followed scrupulously.

l. Transplantation/ felling of any tree apart from 2940 trees by User Agency shall constitute an
offence under Delhi Preservation of Trees Act (DPTA), 1994.

m.All activities as submitted under approved Tree Preservation Plan should be followed
scrupulously.

n. It must be ensured that all provisions under section 4 (6-b) of Tree Transplantation Policy 2020
have been followed and details of the same should be submitted to Tree Officer concerned.

0. User Agency must ensure that, for all transplanted trees that do not survive, indigenous tree
species with 15 feet height and atleast 6 inch diameter is planted in 1:5 ratio. The excess land
required should be provided by User Agency & plantation has to be done at own cost.

3. The following conditions shall be fulfilled for considering successful plantation &release of
Security Deposit by the Tree officer:

a. 100% Compensatory Plantation 0f29400 saplings of native species shall be raised and maintained
by User Agency for Seven years and monitored till its successful establishment as mentioned
above.

b. If the User Agency fails to successfully raise compensatory plantation. The User Agency shall also
deposit extra site improvement expenses which may be required to make the site suitable for
plantation as calculated by Tree Officer concerned (as deposits). 5

c. 29400 tree saplings of indigenous species 6-8 feet height shall be planted as compensatory
plantation in ratio of 1:10 on non-forest land in lieu of felling/ transplantation 2940 no. of trees.
The plantation shall be done by following site specific plantation techniques with additional
measures on identified land within three months of issue of tree removal permission and
maintenance for next Seven (7) years shall be carried out there after by User Agency with their
own funds.

d. The User Agency shall ensure that the plan of thxs proposal shall not be changed.

e. The land over which compensatory plantation/ Tree transplantation raised shall not be utilized for
other purpose without the approval of the State Government.

f User Agency shall be responsible to arrange to maintain plantation journals as prescribed by
Department of Forests and Wildlife, Govt. of NCT of Delhi and a copy of the same shall be
submitted to the Tree Officer (North) at the end of every financial year.

g. The User agency shall implement the improved soil moisture conservation activities on
compensatory plantation/ transplantation site.

h. Land Owning agency shall ensure that there is no encroachment in area proposed for
compensatory plantation.

149
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4. Permission for transplantation/ felling of 2940 tress is being granted at _their own risk and without
prejudice to the claim (s) of any other person/s who may be having any rights(s) over the land or the
trees.

To,

Sh. C.P. Singh, Chief Project Manager-2
DMRC Ltd., 1* Floor, Haiderpur Badli Mor Metro Station,
Shalimar Place, New Delhi-110088

Tree Officer and Deputy Conservator of Forest
North Forest Division
F.66/WFD/COT/19-20/ Y280 — 2. Dated:- [7/02 20272
Copy submitted for information to:-

1. The Principal Chief Conservator of Forests, Government of National Capital Territory of Delhi.
2. The Conservator of Forests, Government of National Capital Territory of Delhi.

Tree Officer and Deput}%rmmr of Forest

North Forest Division
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110085, India

Latitude Longitude
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Local 03:37:00 PM Altitude 215 meters

GMT 10:07:00 AM Wednesday, 20.12.2023
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NAME OF THE SANCTIONING AUTHORITY ORTH DELHI MUNICIPAL CORPORATION

Building Department (HQ) / HQ Zone
File No. 10101811 Dated: 24/05/2022
To, ‘
~ ROHINI EDUCATIONAL SOCIETY
C-1/30, PRASHANT VIHAR, SECTOR - 14, ROHINI, DELHI. T
New Delhi
GRANT OF SANCTION

Sub: Sanction Under Clause 336 of Delhi Municipal Corporation Act, 1957
Dear Sir/Madam,

With reference to your application dated 1110512022 for the grant of sanction to erect!re erect/add to/alteration i
the building to carry out the development sspeciﬁed in the said application relating to Plot no: M. INSTITUTE,Pocket

, Block no. tor no. Situated in/ at MANAGEMENT INSTITUTE
SlTUATED AT PSP AREA 2A AND 2B A AND 2B MADHUBAN CHOWK, PHASE -| AND i, ROHINI, DELHL.. | have to state -

that the same has been sanctioned on 22/05/2022 . by the MCD subject to the follounng condmons and corrections
made on the plans:- :

1. The plans are valid up to 23 day of month May year 2027:

2. The construction will be undertaken as‘per sanctioned plan only and no deviation from the bye -laws will bg
permitted. without prior sanction. Any deviation done against the bye-laws is liable to be demolished and the:
supervising Architect, engaged on the job will run the risk of havmg his license cancelled.

3. Volahon of bunldlng bye laws will not be compounded

4. It wm be duty of the owner of the plot and the Archutect prepanng the plan to ensure that the sanctioned plans are
as per prevalent building bye-laws. If any infringement of the bye-laws remains unnoticed the NORTH DELHI
MUNICIPAL CORPORATION reserves the right-to. amend the plans as arid when the infringement comes to its
notiee and NORTH DELHI MUNtctPAL CORPORATION will stand indemmfled against any claim onrthis account.

5..The ﬂarty shall not occupy-or permit it to occupy the building: or use permit the building or part there of affected by :
any such.work untll occupancy certlﬁcate is |ssued by the sanchoning Authonty

6. NORTH DELHI MUNICIPAL CORPORATION will stand :ndemn‘ﬂed and kept harmless from all proceedm s in
coufts and beforé-other authorities of all expenses/losses/claims which the NORTH DELHI MUNICIPAL
CORPORATION may incur or become liable to pay as a result or.in consequences of the sanction aocorded by it to
these buﬂdmg plans.

Ry 3 The door and window leaves shall be f xed m such a way that they shall not when open prqect on any street.

8 The party wHI convert the house info dwelhng units of each floor as per the approved parameters cf the pro;eci
and $ha!l use the premises only for residential purpose.

9. The bunIdlng shall riot be constructed within mmrmum mandatory distance as SpeCiﬁed in Indlan Electncaty Ftules




) 160 i« R .,
10. The land left open on consequences of their enforcernent of the set back rule shall form part of the public,

street. PR @ .

11. The thickness of outer vyaﬂs will be maintained af least 0.23 mt. (97).
12. The basic levels should be got ascertained from the concerned at the site of the construction.
13. The owner wrll display boards of minimum size of 3 ft. X 4fi. |ndtcatmg the followrng

i. Plot No. and location

ii. Name of lessee/owner

ii. Use of the property as per lease deed
iv. Date of sanction of Building Plan with No.

A LT TR S

v. Sanction valid up to

B P e P P T T L P T PP P Ty
...................................................
sdmesdEisaessssrErrsesssassnssRNsanEatRRa S e R,

-
....................................................

14. The provision of the di spla?r board on the construcilon S|te is a mandatory requrrement and non-complrance of
the same will. mvrte a penal F!s 500 0fss- 0 T ‘

15. It wnll be- ensured that the constructlon 1 demolmon work shall be. carried out in such a manner that no
disturbance/nuisance is caused to residents of the’ neighborhood. -

16. It will be ensured by the owner and the: Architect that during the construction the burldmg plans sanctioned shall
satisfy all the Environmental Conditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye
Iaws and as amended from hme 1o tlme or any specnfrc orders rssued by tha Govt ;

Intrmatron of Completron of work up: to Phnth Level Plinth Level rnSpectlon and the issue of Plrn:h level
lnspectron shall be dohe as per procedures laid down in-the- Chapxer 2:of these bye-laws

18. The building shall be constructed strictly.in ‘accordance with the sanction plan as well as in aocordance wﬂh the
certificate submitted jointly by the owner/Architect/Structural Engineer for safety requirement as stipulated in
Chapter 9 of these Building Bye-Laws, and the structural Design including safety from any natural hazards duly

incorperated in the design. of the:building as per the Gov'ernment@f Indra Nott rcatron lssued tlme to tima and
Annexure VIl of theses Bye Laws. :

19.  The mulba during the construction will be removed on weekly basis. If the same is not done in that case the
local body shall remove the mulba and the cost shall be borne by the owner of the plot.




means of erecting a screen wall not less than 8 ft. in%aght from ground level which is to be painted to aveld 1 61

unpleasant look from the road side. In addition to this a net or some other protective material shall be hoisted at the
facades or the building to ensure that any falling material remains within the protected area.

21. Noise related activities will not be taken up for construction at night after 10.00 PM.

22 (i) Every builder or owner shall put tarpaulin on scaffolding around the area of construction and the building. No

person including builder, owner can be perritted to store any construction material particularly sand on any part
of the street, roads in any colony.

(i) The construction material of any kind that is stored in the site will be fully covered in all respects so that it
does not disperse in the air in any form. :

(iii) The construction material and debris shall be carried in the trucks or other vehicles which are fully covered
and protected so as to ensure that the construction debris or the construction material does not get dispersed
into the air or atmosphere, in any form whatsoever. 3

g:.') -Lhi dll;st emissions from the construction site should be completely controlled and all precautions taken in
at behalf.

(v) The vehicles carrying construction material and construction debris of any kind should be cleared before it is
permitted to ply on the road after unloading of such material.

(vi) Every worker working on the construction site and involved in loading, unloading and carriage -of

construction material and construction debris shall be provided with mask to prevent inhalation of dust particles. 7

(vii) Every owner and or builder shall be under obligation to provide all medical help, investigation and treatment

_to the workers involved in the construction of building and carry of construction material and construction debris
relatable to dust emission.

(viii) It shall be the responsibility of every builder to transport construction material and debris waste to
construction site, dumping site or any other place in accordance with rules and in terms of this order,

(ix) All to take appropriate measures and to ensure that the tefms and conditions of the earlier order and these
orders should strictly comply with by fixing sprinklers, creations of green air barriers.

(%) Compulsory use of wet jet in grinding and stone cutting.

(xi) Wind breaking walls around construction site.

(xii) All efforts to be made to increase the tree cover area by planting large number of trees of various species
~ depending upon the quality content of soil and other natural attendant circumstances.

(xiii} All the builders who are building commercial, residential complexes which are covered under the EIA
Notification of 2006 shall provide green belt around the building that they construct. :

23. The sanctioning authority approves Architectural Drawings/Development Control norms with respect to the
Building Bye Laws and Master Plan provisions only. The technical drawings/documents submitted by the
owner/consultant/Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility
Services are considered as part of the records/information supporting the building permit only. The responsibility of
the correctness of information/application of technical provisions fully vests with the owner/consultant/

Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services and shall
be liable as per laws. )

24. No puncture, perforation, cutting, chiseling, trimming of any kind for any purpose are permitted in the structural
members(beams / columns)submitted-by the structural engineer as structural drawing for building permit in
accordance with the relevant structural codes.

25. The sanction will be void ab initio if any material fact has been suppressed or mis-represented of if auxiliary
conditions mentioned above are not complied. -

Plot No. M. INSTITUTE ~ Pkt No. ...........
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Situated in/at. MANAGEMENT INSTITUTE SITUATED AT PSP AREA 2A AND 2B MADHUBAN CHOWK, PHASE -

I AND I, ROHINI, DELHI.

Delhi.
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Encl: One set on sanctioned plan

Copy to: (1) E.E. (Bldg.)Rohini Zone
(2) AA & C (HQ/HQ Zone)

Yours Falthiully 1 63
Assistant Engineer (Building)

HQ HQ Zone(digital signature)
For Commissioner NORTH DMC

Signaturegsies, Verified
Digitally signedd®/ ARVIND
CHOUDHARYE

Date: 2022.055¥¢ 15:24:32 IST
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LT. GOVERNOR'S SECRETARIAT
RAJ NIWAS, DELHIT

Inspection Note: Forensic Science Lab, Rohini (29th June, 2022)

Hon'ble Lt. Governor visited the campus of Forensic Scicnce Lab,

Rohini on 29th June along with Chicf Scerelary Delhi, Secretary (Home) and
senior officials of Home Department, PWD and FSL, D'urirlg the visit, Hon'ble
Lt. Governor inspected the ongoing construction work of new blocks and
functioning of labs including Ballistic, Chemical Toxicology, Biology, Animal
and Cyber Forensic Labs cte. and the Mobile Crime Scenc Forensic Labs run

by FSL.

During the inspection, following dircctions were issucd by Hon'ble Lt.

Governor:-

1.

%)

W

:L

w

~1

. PWD to pursue wit

PWD to complele the construction of new blocks by 31st March,
2023, by shortening the existing timeline. Monthly Physical Progress
Reports be submitted in this regard.

DA for provision of alternate-approa

the FSL premises {ront the Main Road foremergency eXit purpss

The existing number of two Mobile Crime Scene Forensic Labs that
ensured expeditious collection, preservation and analysis of samples
from crime scenes were to be raised to six by adding four new vaus
within three months: Tt wus also decided that eventually, all the 1S
Police Districts should have 01 Mobile Lab each, with advance
equipments.

Upon being informed that records including those of calls received were
being maintained physically in the Crime Scene Control Room, it was
directed that a comprehensive ERP solution be expeditiously be

adopted and the records be maintained in digital form.

It was directed that the work of retrofitting the existing labs with the
latest instruments and tcchnology be expedited and any proposal
pending in this regard be cleared forthwith.

Existing labs lying in dilapidated conditions including Chemistry,
Ballistic, NDPS, Toxicology labs be renovated by PWD within 3

months.
Special attention be given to cleanliness, lighting, upkeep and

maintenance of the premises and systems for preservation  of
samples/evidence need to be improved.

. FSL was directed to submit a monthly progress report on clearing of

hacklog: pendency.

Pape 10f 2
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. Efforts to be made to motivate

the existing staff to r
 be mad cduce the pendency
and options such as extra remuneralion/ overtime™ may also be
explored,

0 n"“;:.;ul..\ reloted Lo hil'inh ol contractuzal

staff for o limited poriod to
clear the pendency, conduct of DPCs, direct recruitment, cngagement

of retired officers/experts ele. be processed expeditiously.

11. A foolproof Access Control Mechanism need to fﬁ clcvzw* and
implemented to avoid any breach of secreey.

L
e
4\'%7/

(Deepa\k Shinde)
Spl. Secretary to Lt. Governor
‘To

1. Chief Secretary
2. Vice-Chairman, DDA
3. Pr. Secretary (PWD)

\,4’.’ Secretary (Home), GNCTD
5. Director, FSL

6. Engineer-in-Chief, PWD

U.Nu.l+7(1)/RN/2022/95 /,1 2027

Dated : ul/ﬂ?/‘ll‘.
Copy to the following for information:

1. All Staff Officers to Lt. Governor
2. PS Branch

(Deepak Shinde)
Spl. Secretary to Lt. Governor
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Courts, Block D, Sector 14, Rohini, Delhi, 110085, India
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Longitude
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BL e P NATIONAL GAFLLAL TEMULDWN W1 sy o
PUBLIC WORKS ARTMENT

~_ ASSISTANT ENGINEER (CIVIL)
HEALTH PROJECT SUB DIVISION-4 (NORTH)

BUBLI WS L BB, B3I ot

<fo 18T YR ARTHN ARTTT, . DR, BABA SAHEB AMBEDKAR HOSPITAL

Yaer—g, Ve, Reef—9300xy SECTOR-6, ROHINI DELHI-110085

Emall:aepwdhpdn.4@gmall.com Email:aepwdhpdn4@gmail.com
No: 234yt sty fear wf - 4/ & F 1 202223 199 ' e 2011212023

/ Delhi Pollution control committee, NepuyYe -

Department of Environment, (Govt, Of NCT of delhi), o

5" Floor, ISBT Building,
Kashmere Gate,
Delhi - 6.

fa¥g: Compliance of Hon’ble NGT order dated 28.11.2023 titled as “birender sangwan vs
Pwd & Ors” in O.A. No. 439/2023.
Ref: F.No: DPCC/CMC IIUNGT/O.A.No.439/2023/1968-80 dated 15.12.2023.

HEIey,

With reference to the above reference letter,the inspection carried out by the joint team
representative of DPCC and DM ( North West) on 20.12.2023, the relevant document regading
Date of completetion were requested during the inspection .

As per our records, the completion of the “Upgradation and construction of an additional

buildine in premises of Forensic Science Laboratory , Rohini” is 27.10.2023.

T0TROSTATS 4 (30)
EIARACRSILIAGEARC RS R R
Haex—t, Afeoh faeh

Copy to:

1. The Executive Engineer , Health Project Division (N) Dr. BSA Hospital, Sector-6, Rohini, Delhi for
kind information & further necessary action please. /

weE® AT
wWIOTROSIHYST—4 (S0)
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W TR R TR
GOVT. OF NATIONAL GAPITAL TERRITORY OF DELHI
e Rrufor

BUEH& WML«A DEPARTMENT

T A e-mall: sdpwidelhitealthnonth@ymail.com =

wrfures st EXECUTIVE ENGINEER
¥Ry GRAGH HUeT (ST) HEALTH PROJECT DIVISION (NORTH),
AofoRlo, Rreeht wewm, PWD, GOVT. of NCT DELHI,
$lo Rlowoto srerre dRw, DR. B.S.A. HOSPITAL COMPLEX,
Weev-e, Aol wd Reeh-110085 SECTOR-6, ROHINY, NEW DELHI ~ 110085

BN 011- 27933270 Phone: 011- 27933270

T WAL 12(5)RaToqﬁoqo(W)[aﬁgﬁoﬁof2023 /Yy 20 ferian: 6?@1041?23

o H,
3referT s (Rifdren)
ey uReuge—2
. B R (w;"rawrrﬁmaam

Sf 99, sRuaTer gieR,
dae—6, Ao, Rehi—110085

o Regarding submission of Monthly Progress Report (MPR) for the month of Sep, 2023
(Proforma I to X).

SR vy F T anvd st & swiad 73 & wad ¥ Sep, 2023 WE & RS
iR srea (1 % 10) 7% W emavas oA ¥ IR @ STl

Executive Engineer
Health Project Diviston (North)
Dr. BSA Hospital complex, See-6,
R ' Rohini Delhi-85 -~

.

WM(W ), WRed uRawH Auee (STR) e fmfor fwm € digag
\/Wqﬁw,ﬁﬁﬁl

ExCcutive Engineer

local disk F/Suaeviwd Letter English 20-21 330




rogress of original works for the quarter ending Sep 2023

zm.. Narmre of work and location Estimated | Tender Cost] % above Agreement No Nartia of agency | Date of start Time of Pysical Narme of Remarks
o Cost Re. (In | and below . | Completion | Progress | Engineer-in-
Re. {in Croras) SOR Cherge
Crores)
l £ : 3 4 5 o 7 B g 0 i 12
CaT Cenre ility ;
w”.a.uu.i:“”:g_. ZM‘.MM..HJ ”*M“.M” Trauma Cente RCC frame structure & brick work
Mangolpuri. Delhi, incloding Water 1525 % M/s PNSC D K. Shukla, [have been Sain& Internal &  External
" | Supply, Sanitary Installations, Blectrical] 13404 | ¥N22 Below | OVEEMPDXNYPW | Infrastructure | 04-09-2019 | 18 Months | 86% EE, finishing work is in progress.
Insalation. HVAC, Low side, Fire D2019-20 Pvt. Ltd, HPD (N) cE.-Q ._w_onu.. »ﬂn work is completed 100% and
Alarm and fire Figttmg System etc. finsighing work is in progress
| Block A - Main stuctue work has been
| completed. Floor tiles, wall tiles and gramte work
i is in progress.innternal plaster and External ready
k ! mix plaster is in progress. House keeping work at
_ | all floors are m progress. -Extemnal finishishing|
I} granite, tile work, instalation of fire check door
{1 and itntenal finishing work is in progress
” mr. anstruction  of new Hospital ar " Internal .orw.”“.nmnﬁi 1Ean_...>m.wem. E“_Kr
Swaspur, New Dethil (on EPC mode) s Rama work,Bri k.Flooring,Ramp | R'W casting
, 3 A ; 14.58% : D.K. Shukla, : ;
2 finclucing all civi, Blecwical,| ¥450.00 | ¥3ga40 | |38 an%%hﬁ.wﬁ.z .. 10082020 | 33Month | 75% gE,  |Work and casting of podium column and External
Mechanical. Honiculture and medical mﬁanﬁ o HPD(N) [SIoPS arcin progress

Iservices -LTD STP & UGT Cleaning of floor and Intemal plaster

_ work and water proofing work is in progress

._ ESS-Main structure work has been completed.

| Internal and Extemal finishing and water proofing

| work of Terrace is iz progress.

! House keeping work at all floors are in progress.

“ External development-Road work, Storm water|
drain Sewerage, boundary wall, Foot over brdge
work are in progress.

.ﬁcgﬁ_grg;%zg “Mis Tewatiar DX Shukla, | Building is incomoiet S actvities: of
i n g P LR L 19.67% | O03/EEMHPD(N G f 03.01,2020 - | Building-is incompletion:stage: .Few activities o

3 u&éﬁn _.e.,%w&.:_aﬁu,”:. i 44.08 23541 Bty miuao_wmu% Constniction Mmzm od) 15 months 99% EE, {External’ “development  .Cleaniog 1 &ic are in
emise FSL- Rohini Delhi. PVT.LTD HPD(N) {progress:

e
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FORM"E’ (See rule 6) ¢
GOVT. OF NCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
MGICCC, BAKTHAWARPUR ROAD, BAKOLI, ALIPUR, DELHI-110036

F.66/WFD/COTN9-2 Uz &p -3 2 Dated:- / =7 / o ?/ S22

Sub: - Permission to felling/transplantation trees.

With referénce to application for grant of permission to fell/transplantation trees, letter of the DMRC
No. DMRC/Land/15/4007/ dated 26.02.2022, conditions imposed in Stage | permission given by MoEF&CC
for “Construction of underground station at Krishna Park and Elevated corridor between Keshopur to
Mukarba Chowk for Janakpuri to RK Ashram Corridor of MRTS phase-IV” vide order dated 22.02.2022,
letter of DMRC letter No. i@ ¥ 1.4 sAagd-gavamtes/ag/4020/4290 dated 08.03.2022(compliances
on conditions mentioned in gazette notification issued under DPTA, 1994 dated 10/02/2021) and gazette
notification issued under DPTA, 1994 dated 10/02/2021, Sh. C.P. Singh, Chief Project Manager-2, DMRC
Ltd., Ist Floor, Haiderpur Badli Mor Metro Station, Shalimar Place, New Delhi-110088 is hereby informed
that permission is being granted to fell/transplant of 2940 no. of tree/s (as per details indicated below)
affected due to construction of of Line-8 Extension Metro Corridor from Janakpuri West to Mukarba Chowk
(Excluding 5.34 KM on Road No. 26 managed by PWD) and Mukarba Chowk to Deerawal Nagar
(Excluding proposal for portion of cut and cover at Derawal Nagar) of Phase-1V of Delhi MRTS under
DPTA, 1994 subject to the satisfaction of the terms and conditions hereinto specified:-

Details of trees

S. Name of Project Nos. of |  Location/Serial No. Remarks
No. tree
1. | Construction of Line-8 | 1963 | 1963 Trees (Permitted | Permission is granted for
Extension Metro Corridor to be transplanted) transplantation of the trees at the
from Janakpuri West to site Nanak Wala Bagh, Near
Mukarba Chowk [ 977 [977 Trees (Permitted | Haiderpur Badli More Metro
(Excluding 5.34 KM on to be removed) Station in 22463 SQM and 03
Road No. 26 managed by Pockets of DDA Green belt on
PWD) and Mukarba outer Ring Road behind Kali
Chowk to Deerawal Mandir in 8905 SQM. with their
Nagar (Excluding own funds.
proposal for portion of Permission is granted for removal
cut and cover at Derawal of the trees (1963 + 977) with
Nagar) of Phase-IVof condition to undertake
Dethi MRTS  under compensatory plantation in area
DPTA, 1994. mentioned -below with following
species:-
Neem, Amaltash, Peepal, Pilkhan,
Gular, Bargad, DesiKikar, Arjun
etc.
The details of sites for compensatory plantation are as follows:-
SN | Location of the Compensatory Plantation No. of tree saplings
I. | River Yamuna Flood Plains ITO Bridge to NH-24 20000
stretch in 90 ha. Area. : —
2. | Geeta Colony Bridge to Shativan Drain in 107 ha, area. : 10000
Total 30000




o
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A sum of Rs. 16,75,80,000/- (Rupees Sixteen Crore Seventy Five Lakh Eighty Thousand Only i.e. Rs.
57000/- per tree) has been received towards security deposit vide D.D/Cheque.No-608043,

dated:17/03/2022 issued from ICICI Bank, Connaught Place, New Delhi, for creation and maintenance

of compensatory plantation for a period of Seven (7) years and the same shall be forfeited and utilized
for plantation by the Forest Department if terms and conditions are not followed by User Agency.

Tree Officer and Depmy%wmr of Forest

North Forest Division

Terms & Conditions

1. The following conditions shall be fulfilled before starting felling/ transplantation of trees by
user agency:

a.

b.
c.

Detailed plantation schedule shall have to be submitted by User Agency to concerned Tree Officer
in compliance with Section 12 of Delhi Preservation of Trees Act, 1994.

User Agency shall submit a detailed plan for site preparation and plantation.

Before the removal of trees from the site is commenced, all requisite statutory clearances shall
necessarily be obtained by the User Agency.

. The User Agency shall ensure that there is no pending litigation or stay order passed by any court

of law/ other authority before undertaking felling/ transplantation of trees.

. Compliance of all conditions imposed in Stage I permission given by MoEF&CC for diversion of

forest land for “‘Construction of underground station at Krishna Park and Elevated corridor
between Keshopur to Mukarba Chowk for Janakpuri to RK Ashram Corridor of MRTS phase-IV”
under Forest (Conservation) Act, 1980 vide order dated 22.02.2022 is accepted by Competent
Authority and same is conveyed to DCF (North)

It should be ensured by the user agency that all the conditions mentioned in Forest clearance and
other clearances, if any obtained, shall be followed scrupulously.

. Working permission for all forest area which is part of project area and has to be diverted under

Forest (Conservation) Act, 1980 is obtained by User Agency.

. Submission of compliance report of compensatory plantation of 4820 no. trees against the 03

proposals (permission granted on 20" June, 2018, 27" September, 2019 and 3™ October, 2019) by
DCF (West) is done and same is intimated to DCF(North).

All compensatory plantations of previous years have been successfully done and same has been
certified by concerned Tree Officer. If not so, the prescribed action by Tree Officer concerned
should be completed.

2. The following conditions shall be fulfilled during the felling of trees:

a.

b.
e

If any tree is found to have nest of birds it should not be felled/ transplanted till the same is
abandoned by the birds.

The User Agency shall ensure that the plan of this proposal shall not be changed.

Transplantation of trees shall be initiated immediately after conditions in sl no 1 is satisfied and
should be completed not later than six (06) months of such date, after which a completion report
has to be submitted to the Tree Officer. The spacing of the transplantation of trees shall not be less
than 4 meter (point to point) at transplantation site.

. All the conditions mentioned in Tree Transplantation Policy 2020 shall be tollowed scrupulously

by User Agency.

. The progress report of transplantation/ felling shall be submitted through inspection officer to

concerned Tree Officer along with complete details of trees.

181
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f. Transplantation/ felling of trees and transportation of forest produce arising therefrom to the
public crematorium shall be completed within 90 days

g. The transplantation shall be carried out prior to felling of 977 nos. of trees permitted herein. The
977 trees shall be removed/ felled after successful transplantation of 1963 trees and submission of
compliance certificate to DCF (North).

h. The timber obtained from removal of trees shall be auctioned and proceeds shall be deposited as
revenue to the Government account by the User Agency.

i. The lops and tops.of the trees shall be sent/ supplied to the nearest crematorium free of cost and
the same should be reported to DCF (North) by User Agency.

j. Before shifting of timber, if any, from site of removal of trees, permission for transportation of the
said wood shall be obtained from the DCF (North) by User Agency.

k. It should be ensured by the user agency that all the conditions mentioned in environmental
clearance and other clearances, if any obtained, shall be followed scrupulously.

l. Transplantation/ felling of any tree apart from 2940 trees by User Agency shall constitute an
offence under Delhi Preservation of Trees Act (DPTA), 1994.

m.All activities as submitted under approved Tree Preservation Plan should be followed
scrupulously.

n. It must be ensured that all provisions under section 4 (6-b) of Tree Transplantation Policy 2020
have been followed and details of the same should be submitted to Tree Officer concerned.

0. User Agency must ensure that, for all transplanted trees that do not survive, indigenous tree
species with 15 feet height and atleast 6 inch diameter is planted in 1:5 ratio. The excess land
required should be provided by User Agency & plantation has to be done at own cost.

3. The following conditions shall be fulfilled for considering successful plantation &release of
Security Deposit by the Tree officer:

a. 100% Compensatory Plantation 0f29400 saplings of native species shall be raised and maintained
by User Agency for Seven years and monitored till its successful establishment as mentioned
above.

b. If the User Agency fails to successfully raise compensatory plantation. The User Agency shall also
deposit extra site improvement expenses which may be required to make the site suitable for
plantation as calculated by Tree Officer concerned (as deposits).

c. 29400 tree saplings of indigenous species 6-8 feet height shall be planted as compensatory
plantation in ratio of 1:10 on non-forest land in lieu of felling/ transplantation 2940 no. of trees.
The plantation shall be done by following site specific plantation techniques with additional
measures on identified land within three months of issue of tree removal permission and
maintenance for next Seven (7) years shall be carried out there after by User Agency with their
own funds.

d. The User Agency shall ensure that the plan of thlS proposal shall not be changed.

e. The land over which compensatory plantation/ Tree transplantation raised shall not be utilized for
other purpose without the approval of the State Government.

f User Agency shall be responsible to arrange to maintain plantation journals as prescribed by
Department of Forests and Wildlife, Govt. of NCT of Delhi and a copy of the same shall be
submitted to the Tree Officer (North) at the end of every financial year.

g. The User agency shall implement the improved soil moisture conservation activities on
compensatory plantation/ transplantation site.

h. Land Owning agency shall ensure that there is no encroachment in area proposed for
compensatory plantation. :
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4. Permission for transplantation/ felling of 2940 tress is being granted at their own risk and without
prejudice to the claim (s) of any other person/s who may be having any rights(s) over the land or the
trees.

To,

Sh. C.P. Singh, Chief Project Manager-2
DMRC Ltd., 1* Floor, Haiderpur Badli Mor Metro Station,
Shalimar Place, New Delhi-110088

Tree Officer and Deputy Conservator of Forest
North Forest Division

F.66/WFD/COT/19-20/ Y 2.Q0 - €2 Dated:- [7/02 / 20272

Copy submitted for information to:-

1. The Principal Chief Conservator of Forests, Government of National Capital Territory of Delhi.
2. The Conservator of Forests, Government of National Capital Territory of Delhi.

Tree Officer and Depug%rvamr of Forest
North Forest Division
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ent of pruperty tax, ctarﬂﬂcate of CA Wit Expendlture

dt. 26.3.2019 contending that the sald property was

-2_002 to May,;m)? and during 2015-17 and ‘add[ifons were made on

all ﬂoom 1t has also been mentl‘cmed'that part of G.F. measuring 1093,22 Sqiits. or say 101.57 Sq.mtrs. has
een let-out to State Bank of Indla w.e.f. 22.4.2017 and remaining floors/portion is belng used as Educational

 Institute,

Site was got Inspected by the Area [nspector and he reported that as per Obsemtfan of Audit
Category of sald avea Is ‘C , presently propertv conslists of 7 floors viz. and C.A of entire bui 'ing Is ‘as per
Covered Area Certlﬂf:a?ge dt, 11 4.2‘3&9 issied by an Architect M/s. Swait Arch 1.e. Basement ~481.25 Squmtrs.
GF.~447.44 Sq.mtrs {Inst.) G.F. — 10157 Sqmtrs. { State Bank of India), Mez. 549.01 Sq.mtrs., F.F. - 549.01
Sq.mtrs. , S.F.- 549.01 Sq.mtrs,, T. F.~ 549,01 Sq.mtrs.and Vth floor = 303.70 Sgimtrs, He also reported
that presently part of Ground floor measuring 101,57 Sq.murs. Is under letting of Bank -and remaln!ng
floors/portion Is be!n& used as Edwca’tiunal Institute

On the basis of lnformatlan[documents prawded by the PPO, it reveals that a piot measuring 1375

_ Sq.mtrs. was allotted by the DDA . and possession was glyen on 3.2.1999, - Further, as per information

3,77 Squmtrs.,
71 sq.mtrs, was

avallable on record l @, as per A, 0. dt. 31, 3 2004. Ba ment -~ 337,13 Sq.mtrs 5 Gmund floor 3

December, 2003 Since the sald propertv Is being used as Educational |nstatute and part of Basament and part
of G.F. Is under letting of Bank of Indore. - Hence keeping in view the provisions of Unit Area ‘method, the
Annual Value of sald | ,ro ert .Js belng fixed w.e.f. 1,4,2004, as under :

Aalshy

Floor iJnirArea Valug| Age [Structure [Occupancy| Use Aﬁnual Value
i : ‘*(Per3q mtr.) | Factor | factor Factor | Factor 7
e 400 i1 1 1 1.2 | 194584/
Basement ; ‘ s B :
PR 93.90 Lo 400 i LU [l 1 f 4 | 1502400~
Basement (State Bank of Indore) | i ; e b i .
0 24220 | 400 Sk B RN R 1,93,760/-
(Grfloor) e :
0 101,57 400 1 1 1 T 1,62,512/-
(Gr.floor)  |(State Ba_gk‘arlndme) ; ; £ 4 Loty
T T L T R T O e e e e e i
R R T R P R 1 = 0. 2 | 270559
(st floor) i 1 e
T T T SO T R O R D R Vs e e
econdﬂoor)"- iy Wi g 2 | kel 10
204,71 400 1 1 iy e 2,35,768)-
tThIrd ﬂoor) : : i _
- TO‘BIANNUB‘ Value o i : 15353;3751-;:3. l
@"l“:‘—?“' e,

|
3




A R S S S S G

i (Grﬂoorl T D e ‘
0

ee, ﬂmumamsf __.fm‘matmn-‘

e [Occupancy]  Use
 Factor. | Factor

BEE R T

Un&tAreiValue A
{Par Sqemtﬂl |

2 !

._aag;a;nfvamg 1

TUET e ,aﬁsszf e |

Ty e s e R o S AR S ) 152,5121-
(Gr.floor) |(State Bank of Indla)

{Mez/Green|  549.01 400 ;R (TR T A 4,39,208/- @ '
B R S RS o e TR W SRR R
(stifloon)al o e ‘ e el i =
T e T e ! e R 1 | 2 | a3vz208~"
1@ foon) | ok e PR g 5 ‘
3 549.01 400 1 1 R 2 . 4,39,208/- f
LsdﬂOGl’),; 5 VR L T : i S ‘ > EoRR ; }
400 e e TR S e R SR T |

.(4“'@1:;’0;34

" Total Annual Value

[ Res,0525e] |

In short, Annnal Value of Propemf No.3, PSP, |nst|tut!onal Area, Sector-ﬂ, Rohtnl Delhi are fixed as
under: 5

b 1 Rs. ] - 1.4.2004 and

-—-informaﬁmldocuments made available In this-‘ i
any informa ._q.ment_:s a‘.e'fau d to be contrary ln future, the assessment order shall &
acco:dlnglv. ‘Thisissubjectto Audit. ~ '

2. Ifyouare aggrieved by the above assessment order 3nd intend to appeal agalnst the levy or assessment
or revision of assessment of tax, you may present an appeal as per provisions of Section 169 of the DMC
Act, 1957 to th Icipal Taxation Tribunal within thirty of the receipt of this assessment order,

W biggrto il L L e S prevalllng tax ratés during the
 assessment period and collect the difference of tax from the taxpayer, if any. E

o 4  Thisinterim order Is passed in the light of the order passed by the Hon'tle High Court at New Delhi

judgement delivered on 23.08.2012 in W.P.No. {C)8030/2003 and similar cases and sub]ect to ﬂna; ¢
e outcome of the Cm.trt case pendlng fnthe Hon'hle Supreme Court of Indla. i |
b Announced. ‘ - E % ; !
G 7 < wid ]k___p-‘ ; 4
2 Il Resaas B S tatulr ‘;
: North nelnﬁnhinicmeam al!on
5 ASC, Departnient, Rohini s 2.
/ Seclorvﬁ. Rohlnl Do b

N’ i H

4
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